We have already said that the infor-
mation is being collected and it will be
laid on the Tahe of the House.

SOME HON. MEMBERS: Rose.’

MR. SPEAKER': No more supplemen.
taries on this question. That is. why I
always appeal to the Members to be
short in their questions so that we can
have four or five supplementaries.
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Thete should be at lewdt four muple-

- mentaries, :

Next Question,
*228. SHR] B. V. DESAI:
SHRI R. N. RAKESH;

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Napal's reported plea
for scientific delineation of the border
between the two countries has sur-
priseq the Indian Government;

(b) if so, whether the plea was made
during the border talks which were

held recently; .

(¢) if so, whether India has taken a
gtand that border with Nepal have
been fully and finally demarcated; and

(d) the steps being taken in this re-
gard?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO) (a) and (b). No, Sir, since no
such request has been made by the Ne-
palese Government.

(¢) and (d). Do not arise.

SHRI B. V. DESAI: I would lke to
draw the kind attention of the Minis-
ter of External Affairs, through you,
Sir, to the news item in the Hindiidtan
Times dated 9th February, 1981 where-
in 1t ha# beén mentionéd that berdetr
talks are going on and they are de-
manding a scientific delineation of fhe
order and it avpears that there. exists
some dispuite on twp or three polnts.

SHRI P. V. NARASIMHA RAO: I
have seen the presg report. The
Nepalese Government have made no re-
cent request for d stieritific deltheation
of the border hetween India and Nepal,
Hoth India ahd Nepdl Have agreed, in
otinciple, however, in Detémber 1980
to set up a techriléal level Jbﬂntm

India Boundary Committee to oversee
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and coordinate continuing works . re-
lating to verification and restoration of
missing and damaged pillars and clea-
rance of encroachments ‘along the Indo-
Nepal border. This is a very different
thihg and it has a very, very limited
purpose. Only for this purpose and that
too, at the technical level, it has been
agreed to have a Committee.

SHRI B. V. DESAI: This is my first
question, as I was interrupted by the
Minister.

The Minister of External Affairs is
very capable and he has explaineqd it
away, but whether it is known as tech-
nical flaw or technical delineation,
there is a dispute; that is what is clai-
med and border talks are going on.
Some more importance is also added
to this news item when we learn that
some expert from the Nepalese Foreign
Ministry had visited London where he
saw Ssome old maps and all that, and
it has got that backing. In view of
this, may I know specifically, whether
there is any border dispute, technical
or otherwise, and talks are going on.
If so, of what nature?

SHRJ P. V. NARASIMHA RAO: 1
am actually quoting from the record of
discussions in which it has been clearly
stated that both sides recognise that
there is np dispute between the two
countries about the boundary.

SHRI B. V. DESAI: Why
there be a talk at all?

should

SHRI P. V. NARASIMHA RAO: 1
have already sumbitted that even if
there is'nb dispute in regard to the
boundary, there could be certain
pillars destroyed, or we may have to
replace the pillars, or we may have to
remove encroachments etc. and 1 have
ulready read out from the record what
exactly were the purposes for which
this Committee is being constituted,

And T may also add:

“The Nepalese side stated tﬁat
there may be need for updating the
old maps and preparing descriptions of

. MARCH 35, 1981

the boundary pillars on the basis of
scientific techniques, The Bur-
-veyor Genera] of India pointed out
that on the Indian side, maps had
been updated, based on modern,
scientific techniques already. Both
sides agreed that this would need to
be considered at the Foreign Office
level.” .

This is a limited purpose. There is no
question of delineation. We are abso-
lutely plear on that.

SHR]I B. V. DESAI: Actually, if there
is a dispute or some talk regarding the
piliars or repairing of pillars or shift-
ing of pillars from one place to ano-
ther, that is practically a bhoundary
question. What exactly is the hon.
Minister telling us?  (Interruptions).
when it is basically agreed that there
is no boundary dispute, there is no
reason why there should bLe talks.

MR. SPEAKER': He hag already ex-
plained it.

SHRI P. V. NARASIMHA RAO:; I
have explained it clearly, There is no
dispute as such. ‘Dispute’ is a techni-
cal term. In that sense, there is no
dispute at all. India’s stand has al-
ways been thai the border between
Nepal and India has been fully, clearly
and finally demarcated, and there is
no dispule. This has been agreed to
from the_other side also; but when cer-
tain marks on the boundaries, certain
pillars etc. fall into disrepair—it is pos-

" gible that the need for repair and other

Similar things might might arise.
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New Rules for JIssuing Passports

*229, SHRI G. M. BANATWALLA:
Will the Minister of EXTERNAL
AFFAIRS be pleaseq to state:

(a) whether gny rules have been
made or instructions issued to issue
passports only subject to immigration
check;

(b) if so, the reasong for such
rwles/instructions;

(e) the detajlg of the rules/instrue-
tions;

(d) whether Government are aware
of the hardship and inconvenience
caused to the people and great cor-
ruption potentiality in getting the
. immigration check suspendeg while

going gbread; and

(e) if so, whether Government
would imrnediately terminate such
rulea/_instr_ucﬁons?

THE -MINISTER OF EXTERNAL

_ AFFAIRS (SHR[ P. V. NARASIMHA

ceeded abroad on emp
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'RAO): (a) Yes, Sir, ' A new system

©f emigration checky has been intro«
duced with effect from November
st 1880, ' T
(b) A system of checking of all
Indian overseas passengers at our
international airports, o ensure thet
the requirement of Indian Emigretion
Act were not circumvented and that
those who fell within its purview pro.
EJYlmnt only
after obtaining emigration clearance,
wag instituted during 1977-78, How-
ever, these checks were considered
irksome by airlines a8 well ag by
passengers. The new system of checks
wag introduced to remove these in-
conveniences.

- (e) A statement is laiq on the Table
of the House.

(d) According to the reports re-
ceived the new gystem has been wel-
comed by the airlines ag we]] as.the
general public. The Government is
alive to the potentiality for corrup-
tion among the staff granting sus-
pension of emigration check ang is
vigilant gbout it.

(e) There js ng proposal at present
to terminate thig system.

Statement

A Note on the New System of Check
on Enigration introduced from
November 1, 1980

A system of checking of Indian
overseag passengerg at the airport to
ensure that the requirementg ot Indian
Emigration Act were not circuznvent.
ed and that those who fel] within the
purview of the Act proceeded abroad on
employment only efter obtaining emi-
gration clearance, was instituteq dur-
ing 1877-78. However, thig check was
considereq to be irksome by Airlines
as well ag passengers, To remove this
inconvenience a new system of checks
hag been introduced with effect from
November 1, 1980.

2. Under the new system all pais«
ports of Indian nationals are provided





